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%Eﬁ%RaL D AINISTRATIVE TR IBUNAL
CALCUTTA BENCH

Present : Hon'ble Mr.Justice S.N.Mallick, Vice-Chairman

Hon‘hle Mr.,3.0 gseupta, Administrative Mamker
NAZIR SOREN
Vs

UNION OF INDIA & ORS,

For the applicant 3 Mr.G.S.Sarkar, counsel

-For the resondents: Mr.P.K, Arera, counsel
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‘Beagd en ¢ 5.,2,98 : Order on ¢ 5,2,98
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‘iagégguptgz A.M,

Je have heard the 1d. counsel for both the parties. Ue have
also peruse?'the pleadihgs en ramérd including the averments made in
the reply sg%miﬁted By the respoendents, Thé applicant has challeneed
an erder dated 25.11.93 By which the penalty of removal from service
was imposed on him after &?e department,l proceedings. E@g& Ccording
to the applicant an amaealiag@inst the order was filed b;:him on
3.1.94.°The respondants have hoysver, denied receipt of any such
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aﬁmeaI.A he applicant in his rejoinder has reiterated tha-t he has

“actually prefened this appeal and in support of his contention he hes

produced a certificate of posting which wears the Same date as the
date.of.a@peél.

2. The 1d. counsel for the applicant submitted that at this staes
he will ke sgtisfisd by the due disposzl of the appeal he has preferecd.,
We thergFarg dispose 9? the application with 2 direection to the res=
pondents to traaf the regresent gt ien dated 2,1.94 as an a§p931 pre fered

by the applicant against the impuaned earder o/ penalty(g copy of hich

00..2/—



‘ REL NP
is placed in Annexure 'C') and dlSpESB ef the same in n:naa@%*an

with the Réiluay Bervants(Discipline & Appeal) Rules wl’chln 3 months
from the date ef communication of this erder. The order shall be
communicated te the gpplicant within 3 period of 2 yeekg Fromvtha

date of decision.
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